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THE CONSTITUTION (AMEND-
MENT) BILL, 1987 (TO AMEND AR-
TICLE 78.)

SHRI CHITTA BASU (West Bengal): Sir,
I move for leave to introduce a Bill furher to
amend the Constitution of India.

The question was put and the motion was
adopted.

SHRI CHITTA BASU: Sir, I introduce the
Bill.

THE CONSTITUTION (AMEND-TIES
OF MINISTERS AND MEMBERS OF
PARLIAMENT BILL, 1986-Contd.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Pradesh): Sir, I move for leave to
introduce a Bill further to amend the
Constitution of India.

The question was put and tlte motion was
adopted,

SHRI SATYA PRAKASH MALAVIYA:
Sir, I introduce the Bill.

THE DECLARATION AND PUBLI-
CATION OF ASSETS AND LIABILITIES
MINISTERS AND MEMBERS OF
PARLIAMENT BILL, 1986. Contd.
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The Declaration and Publication of Assets
and Liabilities of Ministers and Members of
Parliament Bill, 1986
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A bill to provide for the declaration and
publication of assets and liabilities of
Ministers and Members of Parliament and
their family members and for matters con-
nected therewih.
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"For a healthy democracy clean and
honest public life is a must. The rep-
resentatives of the people should be above
suspicion. It is at the. level of Ministers,
including the Prime Minister and Members
of Parliament that corruption has to be first
stamped out lock, stock and barrel. It must
appear that the Ministers and Members are
functioning honestly and that they have not
misused their positions. It is, therefore,
proposed to make it mandatory for every
Minister and Member of Parliament to
furnish a statement of his assets and
liabilities and that of his family members
from time to time to the respective
Presiding Officers who will cau& the same
to be published in the Official Gazette and
laid on the Table of th< House.
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